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All India Railways Ministerial Staff Assn,,

C-16/2, Railway-Colony; Lajpat Nagar,
New Oelhi=-110024,
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2, Shri Shaukat Ali,
S/o late Shri Akhlague Ahmed

C/6 All° Indlalﬁallway<M1nlstar1a1 ‘Staff Assn., -
C~16/2, Railway Colony, Uajpat Nagary
N“’w Delhlﬂ'110024. " " 'L’ ‘o000 APPLIC;‘;JB
{8y Advocate: Shrl P, E. Nimroth) e
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VERSLS

1. Union of India through ths
Secretary, Railuay Board, Rail Bhawan,
New Delhi.

2, Generzl Manzcer,
Northern Railway,
Baroda House, -

New Delhio b

3, Divisional Electric Engineer,
Norther Railway, Moradsbad,. crese RESFLNDEMTS
(By Advocates Shri Rajesh)

s

JUDGMENT -

BY HON'BLE MR, S R, ANICE, MEPBER (A)

In this applicabion the All India Railway
Ministarial Staff Association and one other have grayed for
setting aside the impugned letter dated 1.10.69 and for
@ diréction to the Respondents ﬁot to force them to perfomm
the duties of the material clexks, A prayer has also been
made to direct the Respondents ta remove the disparity in
relationltoAths Ministerial Staff and it has also heen crayed
that the Respondents ba directed not to hend over tha keys af
Llec, Stores and impose respensibility of saefe cuctedy of -

Elec, Stores to the Ministerial Staff,

2, ' Ue have heard Shri Mimroth for the applic:nts and

Shri Rajesh for the Respondents,

3. lwe note that the impugnead circula;zrt d 1,10.65
fdated 1.10.69

which is much beyond the Jurisdietion of the Tribunal %o

ad judicate upon,

The Tribunal was set up on 111,85, and it
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has been well settled through a catena of judgmenis that

where the causs of action liss prior to three yeasrs
bafore the date of inception of the Tribunal the same

lies bayond the jurisdiction of the Tribunal.

4, Applicants' counsel Shri Mimroth has stated that
coﬁsequant to the impugned lstter dated 1,10.69, the res-
pondents. issued ordersd dated 27.9.90 (Annexurs &.2)
imposing a punishment on applicanf No.2 Shri Sheukat Ald
for violafion of the contents of the impugned letter dated
1610.69y which brings the'D.A. within jurisdiction,
However, we notice that ;he relief clause in the U.A. seeks

as no relisf against the respondents order dated 27.9.99,

4, In the result as the impugned circular datesd

110,69 li=s beyond the jurisdiction of the Tribunal, we
AT ‘
see noAinterference in-this case. This G.R., is dismissed,

No costs,
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